Arb.P. No. 1 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. HS Thangkhiew, learned Sr. counsel, assisted by Mr.
N.Mozika, learned counsel appears for petitioner.

Mr. VK Jindal, learned Sr. counsel, assisted by Ms. QB

Lamare, learned counsel is present for respondents.

Learned counsel for petitioner prays for and is granted

2(two) weeks’ time to file rejoinder affidavit. List on 1-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






Cont.Cas(C) No. 5 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

This Court has passed the following order in a similar
matter being Contempt Petition No. 21 of 2014.

“Cont.Case No. 21 of 2014
In WP(C) No. 80 of 2014

BEFORE

THE HON'BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.09.2014

Let this contempt petition be listed after
WP(C) No. 80 of 2014 is disposed of.
Respondents may file reply to show cause in

the meantime.

Sd/-
CHIEF JUSTICE
(ACTING)”

Thus, the above order shall also govern the proceedings of

this contempt case.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 12 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. B.Das, learned counsel appears for petitioner.
Ms. T. Yangi, learned counsel is present for respondents.

Learned counsel for petitioner prays for and is granted

2(two) weeks’ time to file rejoinder affidavit. List on 01-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 13 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

List this case on 29-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 18 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Though notice issued by this Court has not been
returned, but since the AD card also has not been received, let a
fresh notice be issued with liberty to serve dasti.

The State Govt. Advocate shall also inform the Contemnor
officer about this order. Let a copy of this order be furnished to

learned State counsel for compliance. List on 08-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 20 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Though notice issued by this Court has not been
returned, but the accompanying AD card has also not been
received. Hence, issue fresh notice with liberty to serve dasti.

The State Govt. Advocate shall also inform the Contemnor
officer about this order. Let a copy of this order be furnished to

learned State counsel for compliance. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 22 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. HL Shangreiso, learned counsel appears for petitioner.

The judgment and order dated 31-1-2014 passed in WP(C)
No. 144 of 2010 which contained certain directions is said to have
not been complied with. Let the notice of contempt be issued to
respondents. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 23 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. HL Shangreiso, learned counsel appears for petitioner.

The judgment dated 31-1-2014 passed in WP(C) No. 144
of 2010 which contained certain directions is said to have not
been complied with. Let the notice of contempt be issued to
respondents. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 24 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. HL Shangreiso, learned counsel appears for petitioner.

The judgment dated 31-1-2014 passed in WP(C) No. 144
of 2010 which contained certain directions is said to have not
been complied with. Let the notice of contempt be issued to
respondents. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 25 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. HL Shangreiso, learned counsel appears for petitioner.

The judgment dated 31-1-2014 passed in WP(C) No. 144
of 2010 which contained certain directions is said to have not
been complied with. Let the notice of contempt be issued to
respondents. List on 8-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



MCIWP(C)] No. 161 of 2014
In WP(C) No.198 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

In view of the order dated 22-9-2014, passed in WP(C)
No. 198 of 2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



MCIWP(C)] No. 263 of 2014
In WP(C) No.198 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

In view of the order dated 22-9-2014, passed in WP(C)
No. 198 of 2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No.259 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

As regards connected item WP(C) No. 259 of 2014,
learned counsel for the parties state that this subject matter is
different from what has been disposed of and decided in WP(C) No.
301 of 2014. Thus, WP(C) No. 259 of 2014 is segregated with the
direction to list separately after one week. In the meantime, parties

may complete the pleadings.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 320 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. AS Siddiqui, learned counsel appears for petitioner.
Mr. H.Kharmih, learned counsel is present for respondents.

Learned counsel for the respondents prays for and is
granted 10(ten) days’ time to file affidavit-in-opposition. List on 07-
10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 198 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

22.09.2014

Mr. KS Kynjing, AG, assisted by Mr. S. Sen Gupta, learned
GA, appears for petitioners.

Mr. HS Thangkhiew, learned Sr. counsel, assisted by Mr.
N.Mozika, learned counsel, appears for the respondent.

| have heard learned counsel for parties. Learned Sr.
counsel, Mr. HS Thangkhiew, at the very outset informs that the
information asked for, is now not required for the reason that the
hearing in Central Administrative Tribunal, Gauhati has been
concluded and judgment is awaited. Thus, he does not want to
press for information, as applied for, before the Chief Information

Commissioner.

However, learned AG appearing for the State respondents
submits that the PIO, Smti. A.Nikhla, has been sufficiently
harassed because of the order which may, directly or indirectly,
also cause stigma in her service career, for, she has been visited
with a fine of * 23,000/- (Rupees twenty three thousand) @ °
250/- (Rupees two hundred and fifty) per day. It is also a
submission of learned AG that the respondent has demanded all
kinds of information whether relevant or irrelevant, which could not
have been provided by the Cadre Controlling Authority, namely,
Forest Department, Govt. of Meghalaya. It is also a submission of
learned AG that the respondent had prayed for 2(two) days’ time
before this Court to submit a list of specific informations needed
for the purpose of effective hearing of his case before the Central
Administrative Tribunal, but he did not furnish the same. It is a
further submission of learned AG that the High Court was not
informed that the information sought for was required only for the
purpose of pending case in the Central Administrative Tribunal. In



that view of the matter, when the Cadre Controlling Authority,
namely, Forest Department, Govt. of Meghalaya, was not willing
to part with the informations only because no list of specific
informations required for effective hearing of the case before CAT
was supplied by the respondent despite having been granted
2(two) days’ time by this High Court, for the same and also citing
case laws and further that the respondent who claims to be still in
service also does not want to press the application made before
the Chief Information Commissioner, it would be appropriate, in
the interest of justice, to set aside the orders of Chief Information
Commissioner, dated 5-5-2014 and 8-9-2014 and allow the writ
petition. It is ordered accordingly.

CHIEF JUSTICE (ACTING)

S.Rynjah



